FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF SYBLY INDUSTRIES LIMITED

RELEVANT PARTICULARS
1. |Name of corporate debtor Sybly Industries Limited
2. | Date of incorporation of corporate debtor |02/05/1988
3. | Authority under which corporate debtor is| ROC, Uttar Pradesh Il
incorporated/registered
4. | Corporate Identity No./Limited Liability L17111UP1988PLC009594
Identification No.of corporate debtor
5. | Address of the registered office and principal [Pawan Puri, Muradnagar, Ghaziabad, Uttar
office (if any) of corporate debtor Pradesh — 201206
6. |Insolvency commencement date in 27.10.2026 (Order Uploaded on 30.10.2026)
respect of corporate debtor
7. | Estimated date of closure of insolvency (25.04.2027
resolution process
8. |Name and registration number of the in |Mohit Goyal
solvency professional acting as interim | |BBI/IPA-001/IP-P-02395/2021-2022/13636
resolution professional
9. | Address and e-mail of the interim resolution | 17 LGF, Defence Enclave, Vikas Marg, East
professional, as registered with the Board Delhi, Delhi-110092
camohitgoyal@gmail.com
10. | Address and e-mail to be used for 17 LGF, Defence Enclave, Vikas Marg, East
correspondence with the interim Delhi, Delhi-110092
resolution professional cirp.sybly@gmail.com
11.| Last date for submission of claims 13.11.2026
12. | Classes of creditors, if any, under clause (b) of | N/A
sub-section (6A) of section 21,ascertained
by the interim resolution professional
13. | Names of Insolvency Professionals identified ~ |N/A
to act as Authorised Representative of creditors
ina class (Three names for each class)
14. | (a)Relevant Forms and . https://ibbi.gov.in/home/downloads
b)Details of authorized representatives are
available at:
Notice is hereby given that the National Company Law Tribunal, Allahabad Bench, Prayagraj|
has ordered the commencement of a corporate insolvency resolution process of the Sybly
Industries Limited on 27.10.2026 (Order Uploaded on 30.10.2026).
The creditors of Sybly Industries Limited, are hereby called upon to submit their claims with
proof on or before 13.11.2026 to the interim resolution professional at the address mentioned
against entry No. 10. The financial creditors shall submit their claims with proof by electronic
means only. All other creditors may submit the claims with proof in person, by post or by electronic
means. Submission of false or misleading proofs of claim shall attract penalties.
Sd/-
Mohit Goyal
Interim Resolution Professional
01.11.2026, Delhi
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PIRAMAL FINANCE LTD. CIN : LE4910MH1984PLCO32630 indiaShefler INDIA SHELTER FINANCE CORPORATION LTD. PC "’1‘ NOT
I : Registered Offica: Unil No,-601 Gth Floor, Piramal Amiti Buildng, Piramal Agaslya Coeporate Park, Kamani Juncion ———Mame Loans Re9d:Office:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 ABLE PRO
Piramal ;. Sion 163 Mars, Kurta (west), Mumbald00070 -T 31 22 38024000
. . . . Elnaiine pp. e atakan, wary, RUfa jwasl), Mumaal o] Whereas, The Undersigned Being The Authorised Officer Of The India Shelter Finance And Corporation Ltd, Under The Securitisation
i Hinduja Housing Finance Ltd. Branch Office: Plot No-6, Block A Sector-2, Nolda, LLP-201 307, And Reconstruction Of Financial Assets And Enforcement (Security) Interest Act,2002 And In Exercise Of Power Conferred Under
’:!'h;) Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Contact Person: 1. Plramal Finance Lid - 022-69432444 Section 13(2) Read With Rule 3 Of The Security Interest (Enforcement) Rules,2002,Issued A Demand Notice On The Date Noted
HDLI":%WE#I'&#MGE Chennai-600015, and Branch office: at F8, first floor, Mahalaxmi E-Auction Sale Notice - Subseguent Sale Against The Account As Mentioned Hereinafter, Calling Upon The Borrower And Also The Owner Of The Property/Surety To Repay
Tower, Sector 4, Vaishali, Ghaziabad-201010 Purstant to taking possession of the secured asset mentioned hersunder by the Authorized Cfficar of Piramal Finance Lid (Foemarly Pramal The Amount Within 60 Days From The Date Of The Said Notice. Whereas The Owner Of The Property And The Other Having Failed To
. Email: auctlon@hlndeahoumgfmance.com Capital & Housing Finance Lid. ) under the Securitization and Reconstruction of Financial Assets and Enfercement of Securlty Interest Act, $ekpayghe Amquntblf\l_cFEceFJs He:te?ly GB/en T%Tg?_'UnqerBNcl)tedlB?Errowgrs Aér}dT'{]hePPubhc Ig G?neral ghat The Undersigned Has
CCM: Vikas Sharma - 8010807243 | CCM: Sushain - 8377818432 2002 for the recavery of amount dus from borrowerds, offers are invited by the undersigned for purchase of immovable propery, as described aken Possession Of The Property/les Described Herein Below In Exercise Of The Powers Conferred On HimyHer Under Section
ACM: Sushant Talwar - 8882667796 | RLM: Nitish Garg - 7827524010 heinskinder wihich i a1 ol ‘A5 |s Where |s Basis’. ‘As Is What Is Basis'and 'Wh i There Is Basis' Partiau Fokich 13(4) Of The Said Act Read With Rules 8 & 9 Of The Said Rules On The Dates Mentioned Against Each Account. Now, The Borrower
CLM: Brajesh Gupta - 8381189541 CISUNGES, WINCA B3 - POSSESII0N. On s relabadhs, As al ks Casts an mloveris fhere s Basis |, Farsculars chwnicnare In Particular And The Public In General Is Hereby Cautioned Not To Deal With The Property/les And Any Dealing With The
SYM.BOI.IC POSSESSION NOTICE given below : Property/les Will Be Subject To The Charge Of India Shelter Finance Corporation Ltd For An Amount Mentioned As Below And Interest
. . . . Loan Code/Branc : Eamest Money| Outstanding Thereon, Costs, Etc.
Whereas the undersigned being the Authorized Officer of the HINDUJA HOUSING FINANCE | Borrower(s) | | Demand Notice roperty Address Reserve — -
LIMITED under Securitization and Reconstruction of Financial Assets and Enforcement of Security| Co-Borrower(s) |Date and Amount F i Price DepCEb Ry e Name of the Borrower/Guarantor | Description Of The Charged/mortgaged Dk°f Dem[a)nd R°t(')°e’ Date Of
InterestAct, 2002 (No. 3 of 2002) and in exercise of powers conferred under section 13(12) read withl Guarantor|s) (10% of RP) | (31-10-2026) (Owner Of The Property) & Property (All The Part & Parcel Of The Dat?OO?Btemlﬁd Notice Possession
Rule 3 ofthe Security Interest (Enforcement) Rules, 2002 issued a demand notice was issued on the Loan Code No.: | Db 2B-07-2022, |ANl The Piece And Parcel Of The Property|Rs, 18102600 | Rs, 181026/ | Rs. 2085095 29 Loan Account Number Property Consisting Of)
dates mentioned against each accountand stated hereinafter calling upon the borrower (hereinafter 19TGUR4GT, Fis 16157955 |Having An Extent - Hflat Mo 377 | Floor Mo | {Rs. Eightean | (ReOnelakh | (Fs. Tweanly Nina MRS. CHANDU W/O GUNESHA All Piece And Parcel Of  Patta No.13, Book No.| DEMAND NOTICE 28.10.2026
the borrower and guarantors are collectively referred to as the "the Borrowers") to repay the amount Gurugram - MG | (Rs. Sixteen lakh | 410, Pocket - B-1 , Sector, Bakkarwala, Vilage|  lakh Ten Eighty Cne {akh Eighty Fiva RAM & SAWAI LAL S/O GANESHA 37, Missal No. 38/2021-2022, Gram - Chak|12-AUG-2026 _
Wlth|n60daysfromlthedqteofrecelptofsald notice. o . Road (Branch), | Fifteen Thousand | NewDelhi  Deshi Dethi - 110028 Thousand Two|  Thousand Thousand Nine RAM Reside At:. Chak Bheska Po | Bhenshka, Gram Papch_ayat— Hathi Singh Ka .Rs. 808372/- (Rupees Eight Lakh
The.bqrrowers having failed to repay the amount, notice is hereby given to the .borrower_and the| ANAND SINGH Savan Hunred Hundred Sixty | Twenty Six Hundred Mingty Jasa Ka Gaon Dist Barmer Ghav, Teh. Sheo, District Barmer. Rajasthan|Eight Thousand Three Hundred And
public in general that the undersigned has taken possession of the property described herein below - ! A ; Y : g Rajasthan 344701 Loan Account 344701 Barmer, Rajasthan - 344701]|Seventy-Two Only) Due As On 10-aug-
! . . . . ; WEGH (Barrower] | Ninety Fise Only) Cinky} nily ) Five Cnly and J , J ;
in exercise of powers conferred on him under sub-section 4 of section 13 of Act read with rule 8 of the ¢ Terty Mine Palsa No:- Admeasuring Area:- 2700.0 Sq. Ft. Boundary:-| 2026 Together With Interest From 11-
Security Interest Enforcement Rules, 2002 on this the dates mentioned against each account. - S : . . — ! LABMVLLONS000005155889 /AP- | East-Aam Rasta, West- Harkharam / bhanaram | aug-2026 And Other Charges And
The borrower/guarantor in particular and the public in general is hereby cautioned not to deal with Loan CodaNo: | DE12-05-2021, |ANThe piece and Parcal of the Property hawng | Rs, 1350108)-, ( Rs.135010.8)-, | Rs. 185348137 10356130 Branch Offices: Barmer | North- Bhutaram/dhanaram South- Self Gali | Cost Till The Date Of The Payment
the property and any dealing with the property will be subject to the charge of the HINDUJ 25400000102, Dalki | As. 1308438, |an exlant - Property No. Rz-19, 3nd Floar,| (Rs. Thirlean | (ReOne lakh | (Rs Ninataar lakh
[HOUSING FINANCE LIMITED for an mount and future interest at the contractual rate on the - Pitampura {Rs. Thirtéan lakh | Rear Rhs MA Eastem Side Portion, Khasrabo.|  lakh Fifty Thirty Five Fifty Three Mrs.indra Devi, Mr. Ganesh Das, Mr.| All Piece And Parcel Of Plot no.12, | DEMAND NOTICE 27.10.2026
aforesaid amount together with incidental expenses, costs, charges, etc. thereon. {Branch}, Ashak, | Mme Thousend |651 Egstern Side Portion, Khasra Mo, 651 Gali| Thousand One | Thousand Ten | Thousand Four Bhavesh Kumar Veshnav & Mrs. Patta no.32 Near Sardarvav, Desuri [ 12-AUG-2026 Rs. 7,72,150.97/-
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in| (Borowen), Laxmi | Four Hundred | No, 04 Indra Park, il Defaull Demi N 110045 | Hundrad Eight | Only and Eighty|Hundred Sixy Gne Seema Reside At:  Main Chouraya | Desuri, Dist. Pali, Rajasthan 306703 | (Rupees Seven Lakh Seventy-Two Thousand
[respect of time available, to redeem the secured assets. {Co Borawer 1) | Thirty Eight Only) | Boundaries s - North - Gali'\West:- Western Oinly} Faiza) Only and Thirty Char Bhuja Road Desuri Dist. Pali Raj. | Pali, Rajasthan—306401 Adm Area: - 8n|e Hgndfd g'ft% Qnd N'znoe%'?_evephpa\';ﬁth
Sr. LAN Nos. / Name of Borrowers / Demand Notice Date| ~ Total Amount side porbon of the bulldng East - RZ-B/K Seven Paisa | 306703 Loan Account No:- 1500 Sq. Ft. Boundary:- East-  Plot In?e)r/(lstuFerori 11n-au _?Zu(?Z_G o cg]t‘;ereéhalr o
No, Guarantors & Address Date of Possession | Outstanding | South = Front portion of the buiding thereafier LA36CLLONS000005035177,/AP- no.;1S,W<tast— EOt g%{%‘ North-  Plot And Cost Till The Dagte Of The Payment g
1. [DL/DEL/LXND/A000002247, Mr. Vinod Kashyap,| 01-06-2026 | Rs. 3508850 Loan Code Mo, | DE 20.02-2020, | MIThe plece and Parcal ofthe Propery having | s B31600- | R 631601, | Rs 2620515 531 10063398 BRANCH :- PALI o5 SOui- moad s Teor
rs. Sabha Vinod, Ficuse 312, Raj Nagar Extension,|26.10-2026 | as on 25.0-2026 19000001445, | Rs, 1097062, |anextent - Flatho 207 Firstfioor Back SideLIG | (Rs. Eight lakh | (Rs.Eighty | (Rs Twenty Six MRS. PARU & MR. GOPAL RAM | All The Piece And Parcel Of  Patta No 15 | Demand Notice 27.10.2026
I o000 ewor ohazabad, THAT FIEcesh) - symbolic Plus interest thereon] || Ghaziahad {Branch).| (Rs. Tenlakh | NAFiotnoA- 15 PlotngA- /5 DLF AnkurVikar|  Thirty Ona Thres lakh Twanly Reside At: 150 RAMPURA SIROHI | Book No. 154 Missal No. 09/2022-23 Gram | 12-aug-2026 Rs. 647603/~ |~
TT— _ : , . Sokal Ak (Borrower], | Ninety Seven | Ghazabad Uttar Pradesh IN 201010 Boundarias| Thousand Six | Thousand One|  Thousand Five RAJASTHAN 307019 And Gp Rampura Ps Pindwara Sirohi | (rupees Six Lakh Forty-seven Thousand
escrlpstlono Property.. Flat Bearing No E-1404 on 144 Floor a_dmeasurlng 1350 Sq. Ft.i.e. Masraam N Thousand Sixty |4 - Morthi- other land West- ofher proparty | Hundred Only) | Hundsed Sixty | Hundned Frteen LOAN ACCOUNT No:- Rajasthan 307019 Adm Area: - 595 Sq. Ft. | Six Hundred And Three OnIy_) Due As
1_25.42 q. Meters, in .PI'OJeCt kn_own as T HOME_S PHASE 1 buit on plot No 3 No. 3/S.P-03, (Ca Bomawer 1) Twro Oy} Esst-plotng 116 South:- Roadiplot no a-1i4 Oy | Only and Fifty HL11CHLONS000005077878. /AP- | Boundary: - East—Puran S/o Kanaji Banjara On 10-aug-2026 Together With Interest
Situated in Sector-3, Siddharth Vihar, Tehsil & District Ghaziabad (UP)- 201009. Boundaries as i Bassac 10190261 e , West- Gali, North— ChowkAnd Door | From 11-aug-2026 And Other Charges
er deed: East : Road 24 Meter Wide, West : Plot No. 3/SP-02, North : Road 50 Meter Wide, —_— — —_— - L - SR S S _ i Bani And Cost Till The Date Of The P t
South: PlotNo. 31SP-04 Loan CodeNo ;| O 26-07-2019, | AllThe piece and Parosl offhe Property having | Rs, 2438100F, | Rs. 2438107, |Rs. 3343441331 || |BRANCH: SIROHI joouth— Sharwan Sfo Kanall Banjara s T e e e
2. [DLSHLILIPT/AO00000093, Mir. Anuj Sharma, Nirs. Ritu| _ 20-06-2026 | Rs. 2642614 900001616, Mojciad . R 1280581 ansstent - FlatNo 15, new Dida LigFltNA] /(s Twenly | (s Two ikt | (A Thirty These MRS. MALIDHARMIDEVI & | Al The Piece And Parcel Of  Patta No 01] Demand Notice 27102026
Sharma, Flat No 2055 Tower-38, Golf Link NH-24, Near|25.10.2026 | s on 25-09-2026 ~Sector 2 {Branch), | (Rs. Tweive lakh |5rd Floor Srd Floor Kondall, Gharch, Delhi]  Fourfakh | Forly Theee | lakh Forly Thoee MR. RAMESH MALI Reside At: Book No 36 Gram & Gp Kailash Nagar|12-Aug-2026 Rs. 675288/- "
Columbia Asia Hospital Mehrauli Ghaziabad, Metro,| gy i [plus interest thereon| Raju Sl?w-a Er;’_lc:.- Thausared | Delki M 11_uﬂ1DHuundarm5ﬁ.a;~ Morth - Flat| Thifty Eigh! |Thowsand Eight| Thousand Four Maliyo Ka Vas Ward No 10 Panchayat Samiti Shivganj Dis Sirohi|(Rupees Six Lakh Seventy-Five
Ghaziabad, Uttar Pradesh, India - 201002. y Bormower), Rekha | Five Hundred  |Mo. 141 West - Other progerty East = Endry| Thousand One| Hundred Ten | Hundred Forty Kailashnagar Las Po Lass Dist Rajasthan 307028 Adm Area:- 648.2 Sq.ft| Thousand Two Hundred And Eighty-
Description of Property: Al that piece and parcel of Apartment Bearing No. 2955, Building/ Shamma | Sixly One Only) | South - Sarvice Lans Hundred Cnly)| Oy ) Une Only &nd Sirohi Rajasthan 307801 Boundary: - East — Noparam S/o Devaji| €ight Only) Due As On 10-aug-2026
Tower-3B on 29th Floor area measuring 1135 sqft part of Khasra No. 278 to 281, 366 to 398 and (Lo Borowar 1) Thirly Nina Palsa) LOAN ACCOUNT No:- HouseWest — Aam Rasta And Door , North —| Together With Interest From 11-aug- _
589 to 591 situated at Village Mehrauli Colony Known as Golf Links NH-24 Paragana Dasna Loan Code No. | D 28-06-2021, | AllThe piece and Parcel of the Property having| Rs. B190001-, | Rs. 81900, | Rs. 2789378 231 HL11SVLONS000005132211, /AP- | Noparam, Ramesh Kumar, Kailash Kumar, $g26DAt“dooft$§r gharges tA”d Cost Till
Tehsil and District Ghaziabad, Uttar Pradesh. Boundries as per Sale deed : North:- Flat No| || 26600000127, Dalhi | Rs. 12788445, | an extent - Flat No. 58, Fourth Floor Block F- | (Rs. Eight lakh | (Rs Eighly Ona | (Rs. Twenty Seven 10308905 BRANCH: SIROHI Bhudaram S/o Devaji Ki Samlati Land , South | '€ Fate e Faymen
2955, Entry/Road, South:- Lift/Staircase, East:- Flat No. 2956, West:- Flat No. 2954. - Pitampura (Branch),| (Rs. Tweive lakh |12, Pocket-03 | Sector G-3 Narela Dethi New| Nineteen | Thousand Nine | lakh Eighty Nine —Ruparam S/o Mulaji Mali House
Date: 01.11.2026, Place: Ghaziabad Authorised Officer, Hinduja Housing Finance Limited Arun Kurrear Seventy Eight | Delhi Delhi - 110044 Thousand . [Hurdred Ony | | Thousand Three MRS. BADI DEVI W/O RAMDEEN | All The Piece and Parcel of PATTA NO 07 | Demand Notice
y 1 27.10.2026
{Borrower], Dropadi | Thousand Si Onniy} Hurdrad Seventy & MR. MAHIPAL JAKHAR S/O BOOK NO 68 MISSAL NO 113 GRAM & GP | 12-Aug-2026 Rs. 926867/-
Davi {CoBorrower 1)|  Hundred Forly Esght Only and RAMDEEN Reside At: Jakharo Ka | BHUNDANA TEH PIPAR CITYDIS JODHPUR| (Rupees Nine Lakh Twenty-Six
FORM A Four Cnly) Twerky Thres Paise) Uparla Bas Bhundana Jodhpur RAJASTHAN 342606Jodhpur, Rajasthan -| Thousand Seven Hundred And One
PUBLIC ANNOUNCEMENT Loan Code No. | DE 26-06-2023, | W The plece-and Parcel ofhe Propeny having | s, 2360100 | Rs, 2960101, | Rs. 4560038.02- || |Rajasthan 342606 Loan Account | 342006 Admeasuring Area 1553.65 SQ. FT.| OTW) 908 AS DML T 0rHS-2028.
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India 26600000794, Dalhi | Rs, 2697273, lan sxent - U-41 & 42 Ground Floor Rear| (Rs. Twenty | (Rs.Two lskh |(Rs Forty Five lzkh No:- LAJPSVLONS000005145550, | BOUNDARY:- EAST = Fllo Suknia Ram Sio| 47 0 7 6 AND OTHER CHARGES
(/nso[vency Resolution Process for Corporate Persons) Regu[aﬁons’ 2016) - Pitampura (Branch),| [Hs. Twenly 50 |(Lhos) Khono 339, Village.bindagur, Block-u | Mine lakh Soily Mirsty Six Emhly Thousand /AP-10339949 Ra%aWEE:lén'll—araSelf B:?aes NO??rI]rH _O aﬁlkne: AND COST TILL THE DATE OF THE
FOR THE ATTENTION OF THE CREDITORS OF SYBLY INDUSTRIES LIMITED Divya , (Bomrower), |lakh Minety Seven | Subhash Park, Uttam Nagar New Calhi New | Thousand One [ Thotsand Tan | Thirty Mine Cnly BRANCH: JODHPUR &AamRasta. SOUTH—  SelfBara ra PAYMENT
RELEVANT PARTICULARS Swshil Kumar Thousand Twa | Delhi Delhi = 110059 Boundaries As = Narth &= | Hundrad Onily) Only | anc Two Paise | .
|_|:l|-| Borrawer 1:| Hundrad SEUEF"I]" Par of Flat West - GEali- 10 Feet East = Pan MRS. MULI DEVI NAYAK W/O ALLTHE PIECE AND PARCEL OF SR. NO-| Demand Notice 27.10.2026
1. |Name of corporate debtor Sybly Industries Limited Three Only) | of Plot South - Part of Plal KALU RAM & MR. KALURAM | 829, PATRAWALI- 856 / 2019-20, NAYA|12-Aug-2026Rs. 597506/
2. | Date of incorporation of corporate debtor {02/05/1988 Loan Code No.: | Db 31-07-2023, |AllThe piece and Parcal ofthe Prapedy having | Rs. 884000\, | Rs: 884000, | Rs. 170395742 glr? P.U'ZA EAM EeSide'A::Q d ;ihkvgél-?:\N G%%S (JXXARSMEI\XAS(EJQPN% 'ISEgl?::nsdlzll'\i/\?el_l?lmd,\::endezrjesviinOnIy)
. K ] W j i 1 I | ] (0]
3. Authority under which corporate debtor is|ROC, Uttar Pradesh I E?EGUUU‘JM Dzl .EH 1 E":IEE:I' ;ﬂr'l axtent |- Flal Hl:ll' Ff3I151 Floor Rear Rhs ':qﬁn Mina lakh ; |:R5 Hll'-ﬁt} .[F:S..S.B'.'El'llﬂbl Nag::;‘aRaajazg’]aan ?r:\;\:l»a']JSO'Ioa AREA:-370.68 SQ.FT BOUNDARY: - EAST | DUE AS ON 10-AUG-2026 TOGETHER
incorporated/registered - Flta!'r!pur_a |,|_=!t_'. Eleven .ah:n_ | Flat Pt r-l_n:u B-1213 _E-a:u:-t-r:-ﬁ' DHF Ankur| Eighty Four | Eight Thousand lzkh Three LOAN ACCOUNT No:- — HOUSE OF VIRENDRA & SURENDRA|WITH INTEREST FROM 11-AUG-2026
4. [ Corporate Identity No./Limited Liability L17111UP1988PLC009594 {Branch), Vijay | Eighty Thousard "u'h‘ar Ghﬁzlabad. (haziabad Uliar Pradesh-| Thoosand | Four Hundred | Thousand Mine LA34VLLON8000005-086864 /AP | WEST—GALI&RASTA, NORTH-HOUSE OF AND OTHER CHARGES AND COST
Identification No.of corporate debtor Kashyap [Barrower),| Eight Hundred 201010 Boundares s - Mol - Flat no- FF- Cinly) Crily ) Hundrad Fifty One 1 DINESH, SOUTH— HOUSE OF BABU LOHAR | TILL THE DATE OF THE PAYMENT
5 TAdd T e redistared office and ool _ , Angall Kashyap | Exghly Ona Only) | 2Plol no- B-12717 Wist - Road { Entry East - Only and Forty 10209952 BRANCH: NAGAUR
: oﬁicreeZ? :ny) 2{‘;8'; grr:te%;gfof” principa E?;/Zjaeg:urgol\%%dnagah Ghaziabad, Uttar (G Bomower 1) | oiher praperty South - Pigtno- B-19 Two Paise ) MRS. SANTOSH W/O KISTUR All The Piece And Parcel Of Patta No. 3, Book | Demand Notice 27.10.2026
DATE OF E-AUCTION; 18-11-2025, FROM 11.00 AM, TO 1,00 P.M (WITH UNLIMITED EXTENSION OF S MINUTES EACH), LASTDATEOF|  (RAM & MR. KISTURRAMS/O | No. 33, Missle No 101/2022,gram & Gram| 12-ug-2026 .
6. |Insolvency commencement date in 27.10.2026 (Order Uploaded on 30.10.2026) SUBMISSION OF BID: 18-11-2026, BEFORE 4.00 PM KHEEYA RAM Reside At: Janguo Panchayat- Jajiwal Khichiyan Tehsil & District | Rs. 1333565/- (Rupees Thirteen Lakh
respect of corporate debtor For ocatsiled lerms ard conditions of the Sale, please raferio tha hink provided inwewperamaliinencs comle-Auction.html ar email wson Ka Bass Jajiwal Khichiyan Jajiwal Jodhpur Rajasthan 342027 Jodhpur, Rajasthan I\EgtgiIPr?pﬁvzhgﬂfa)nglfévzguonﬁrf(()j_
7 | Estimated date of closure of insolvency  |25.04.2027 pramal. auchonipiramal com Kalan Jodhpur Rajasthan 342027 B 343027.’ EAdTeas_;uﬂgg @27?'% ?q. Ft. AUG_zoga TOGET¥—|ER WITH
resolution process STATUTORY 15 DAYS SALE NOTICE UNDER SARFAES| ACT TO THE BORROWERIGUARANTOR | MORTGAGOR Loan Account No:- North e Ao Rt euth - Raondra bhoti | INTEREST FROM 11-AUG-2026 AND
8. [Name and registration number of the in | Mohit Goyal The above-menkoned Bormowen'Guarantor are hereby noticed to pay the sum as mentioned in saclion 13(2) notice in full with accrued inferest il LAJPSVLONS000005168953, ,/AP- ’ J OTHER CHARGES AND COST TILL
. Solvtlancy pro]fessionall acting as interim ||BBI/IPA-001/IP-P-02395/2021-2022/13636 dafe hafore the dabe of auckion, faling which property will be auctioned!sold and balance dues if any will be recoverad with interest and cost from 10389127 BRANCH: JODHPUR THE DATE OF THE PAYMENT
resolution professiona borroweriguaranior, - ;
. ' : % MRS. SANTOSH DEVI & MR. All The Piece And Parcel Of Plot No 20 | Demand Notice
9. | Address and e-mail of the interim resolution |17 LGF, Defence Enclave, Vikas Marg, East Thie Borrowers attantaon s |:|rem1'_|1l_.m&|ds EIJI’.‘I-E'..‘CH!.‘I!: E-ulail.v.'llﬂl':ﬁ,l'.lfl_hl} aﬂ||1rr::5|.1|‘.=-c_:l-u-!li"|ﬂ'.|rn|! me&l:!IE. .'.::I'L'dHEtlr'l th securad assal. PURANMAL Reside At: Patta No 10 Gram And Gram |12-Aug-2026 Rs. 15,20,146.69/- 25.10.2026
professional, as registered with the Board Delhi, Delhi-110092 Baorrowers in panticular and public in peneral may pleass take note, hat in case the awction scheduled herein fats forany reason whatsoever then Rajpurohit Hostel Kumawat Farm | Panchayat Falna Village Teh. Bali Dist. | (Rupees Fifteen Lakh Twenty Thousand One
camohitgoyal@gmail.com the sacured creditor may enforce its secunty by tha way of private freaty House Falna Pali Rajasthan Pali Rajasthan 306116 Adm Area:- | Hundred Forty-Six And Sixty-Nine Paise Only)
10. |Address and e-mail to be used for 17 LGF, Defence Enclave, Vikas Marg, East Date : 01.11.2026 Sdi- (Authorised Officar], 306116 LOAN ACCOUNT No:- 1000 g Pt Boundary: - Fast — Plot Eue A1S 1On 102-858-?0\()%6(;—0}?6%? o g\]t%rest
. L ) . ’ Place: Dalhi Pi | Fi Ltd . No 21, West — Plot No 19, North — Plot | From ! -aug- n ther Charges An
correspondence with the interim Delhi, Delhi-110092 S Tinduod Lo HL12CHLONS000005066881/AP- |\ "o.0c "o\ o o i & Exit Cost Till The Date Of The Payment
resolution professional cirp.sybly@gmail.com 10159904 BRANCH: SUMERPUR | 0 °9,Pouth—AamRasta & =Xl
11.] Last date for submission of claims 13.11.2026 'I 5 I"h"'l |..G SMFG INDIA CREDIT COMPANY LIMITED Place: Rajasthan For India Shelter Finance Corporation Ltd (Authorized Officer)
1. | Classes of creditors, if any, under clause (b) of | N/A I taiet redle Branch Offica: 15t & 2ndl floor, SC0 141-142, Madhya Marg, Sector BC, For Any Query, Please Contact Mr. Surendra Singh ( 8209095689) & Mr. Agam Chhaper (7849845989)
. . . . Chandigarh 160008
sub-section (6A) of section 21,ascertained
by the interim resolution professional SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
13. | Names of Insolvency Professionals identified ~ |N/A E-Auction Sale Notice of 30 days for Sale of Immovalle Assalis) inoer lhe Securilisation and ] S.I&LE NGTiCE FOR
: : ; Resonstruction of Financial Assels and Enforcement of Securty Inferest &1, 2002 read with proviso b k
:r(::Cctlzsssl'\(lfrtﬁgésﬁ:g:s;gfzgts;"éfa:g;:redltors td ruta 8 and 9 of tha Sacunity Interast [Enforcemant) Rifas, 2002 pn rJL'Ir‘]C1 nOtIGHGL lmn EALE DF IMMD‘JAELE
S Medice Is anabry glven o tha public in genessl and in particuar to the Borrowens) and Guarapions) Govl Of India Lindertsking) PROPERTIES
14. Eggggltgﬁgrgé%rtwgriig% ropresentatives are https://ibbi.gov.in/home/downloads that the below degcribed immavabie propeties morigagedicherged i the Secured Creditar, the
. . physical passassion ol which has bean laken by the Aulbarised Oificer of SMFG India Crads Co,
.avalllable at. - Lig. (Securad Cradiler, will be sald on “As s whene 1s°, “As |z what &7, and “Whataver thare 5" on STRESSED ASSET MANAGEMENT ERANCH: KOLKATA
Notice is hereby given that the National Company Law Tribunal, Allahabad Bench, Prayagraj 20.11.2026 &t 11:00 am to 01:00 pm |with unfimited extansions of 5 minuta each), for recovary of United Tower, 3rd Floor, 11 Hemanta Basu Sarani, Kolkata - 700 001, E-mail : zs8350@pnb.bank.in, Mobile No. ; 94330 43480
has ordered the commencement of a corporate insolvency resolution process of the Sybly Re.20, 75,840/ (Rupoes Twenty Lakhs Seventy-Five Thousand Eight Hundred Forty Only) as
Industries Limited on 27.10.2026 (Order Uploaded on 30.10.2026). on 08, January, 2025 and further interest and ather gxpenses tharson (ill the date of realizatan due PUBLIC NOTICE FOR E-AUCTION SALE OF I MMOVABLE PROPER
The creditors of Sybly Industries Limited, are hereby called upon to submit their claims with to SMFG India Credit Co. LidiSecured Creditor from the Bomowers and Guarandoris) namaly 1) TIES
proof on or before 13.11.2026 to the interim resolution professional at the address mentioned YogiGera 2) Kalika 3) Mis Sai Trading Co. E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
against entry No. 10. The financial creditors shall submit their claims with proof by electronic The reseneg price will be Re.9,14,0000- (Rupees Nine Lakh Fourteen Thousand Only) and the Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002,
; : earnast money daposi will be Re. 21,400 (- (Rupees Ninet Th d Fowr Hundrad Onl
means only. All other creditors may submit the claims with proofin person, by post or by electronic The lHEII-jI."E F ;ﬁn e 11611 EM;[F - Foe d Iy*—_ﬂm_a _ ':"l_mfl'; ta':l:!ril‘;; 1';_1,51""5'-"’; Moatice s heraby givan 1o the pubbc in general and in paricular Lo the Bormower (5) and Guarantor (5) that the below described immovable propery modgagedicharged
means. Submission of false or misleading proofs of claim shall attract penalties. EI|I s Ff : ai.ﬁFﬁ-s Nfﬁf;; 'fwl' el e B e ol et Lk v to the Sacured Craditor, the Symbolic Possession of which has baen taken by the Autharised Officer of the Bank / Secured Craditor, will be sold on “As is where is”,
. Sd/- — = ﬂI}EE;L:HrFTIEH O RAGVABLE PRGPERTE “As s ﬂal is", and 'iWhat&ver I'.hare.iE" cn the date as mentionad in the table herein below, for recovery of ifs dues due to the Bank / Secured Craditar from the
Mohit Goyal | Y ey\NER OF THE PROPERTY - ST HALIKA, WID, YOG GER? = i et ) S QU B )
i i i TR L AL o The resenve price and the earnest money depositwill be as mentioned in the tatle below against the respective properiies
Interim Resolution Professional PROPERTY DESCRIPTION - COMMERCIAL SHOP, WITH ITS ROOF RIGHTS SITUATED ON G i b o R R
01.11.2026, Delhi THE GROUND FLOOR, ADMEASURING EAST 5 FT, WEST @ FT5 INCH, NORTH 35 FT SCHEDULE OF THE SECURED ASSETS
SOUTH A5FT, TOTAL AREAZSLTS S0 FT. OR 2158 50, METRES, BEARING KHASRA NG . ; -
121 M SITUATED AT VILLAGE SUNHARA (PRESENTLY WITHIN THE BOUNDARIES OF ,,i',‘ Name of the Branch Description of tha Immavable / A) 0. of Demand Notice U/s. A) Reserve Price Date / Time
MUNICIPAL CORPORATION ROORKEE}. PARGANA AND. TEHSIL ROORKEE, DISTRICT ' Name of the Account Movable Properties Morlgaged / 13(2) of SARFAES! Act, 2002 B) EMD al
HAREDANAR WHICH 5 BOUNDED AMD BUTTED AS UNDER: - E&AST : PROPERTY OF Drwner's Name B Dutstanding Amaaa! e ————— E-auction
Nama & Address ol the ! L C} Bid | O imanle e
LINENOOWYY PERSON WEST - FROPERTY OF MONU SaRDAR JI NORTH | PASIAGE1GFT [Mortgagers of Propertylies)] " I nerease HE of th
WIDE SOLTH - DRASY Borrower / Guaraniors Account C) Possession Date Ujs. 13(4) Amount gﬂﬁ#ﬂ“i:s
For oetailed sanms and condifions of the sake, pagse rafer bo ihe link provided in Fullenicn Indis U O et known to the
Credit Company Limited/Secured Creditor's website |, e 0} Hature of Possessian Secured
v smiigindia. comhiflpsembgindia aucliontiger nat Symbolic / Physical / Cradifors
Diate: 30.10,2026 Sdl- Authorized Officar Consinctive
United Tower, 3rd Floor, 11, Hemanla Basu Sarani Residential flat along with
r HDFC Bank Limited T Tl e W i
|_. HDFC BANK M/s. Ambootia Tea Exports Pvt. Lid. compeising of 1950 Sq. Fr. | A) 26.03.2021 by Rs: 20.60 Liskh 11:00 AM
; : 34-A, Metcalfe Street, Kolkata - 700013 of super built up area B) Rs. 138,30,02,767.20 P o
Branch : The Capital Courl, Munirka, Olof Palme Marg, Outer Ring Road, New Delhi-110 067 : - - 3 cningalte i Epbes Wl as on 31.04.2020 02:00 PM
Tel, : 011-41586568, CIN LE5920MH1994PLCOB0B18, Website: www hdicbank.com Also at ik it DE NSt | s firthes Intarestarid ¢} Rs. 5.00 Lakh '
FUSSESSIBN NDT IE E 20, Coalberth Heboken Road, Faolkata - TO00EE Premises No. 2211, Alipore axponses a'".d ather charges. Mot krnown
_ e L TP B e S e T Lo D _ o Proprietor{s) & Guarantor(s) : Road, Ward No. T4, P. 5. - The amaunt is as par demand to
Whereas the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited 1, Shri Sanjay Prakash Bansal Alipore, under KMC, Notice issued w's 13{2) of Bank
by virtue of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under Flat No.102, 15t Finar, Yandana Apartmiant W ocle 0 N Y i:?g;f_: ACT)
the Securitisation And Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (“said Act”) and in Promises No. 2201, Alipore-Raad, Werd No.74 gibeis o il i ! : ] :
: 1 : ; : P. 5. - Afipore, Kolkata - 700 027 Marketing Pvt. Lid. D} Under Symbolic Possession
exercise of powers conferred under Section13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued A e Cothe 2.
Demand Motices under Section 13 (2) of the said Act, calling upon the following Borrower(s) / Legal Heir(s) / Legal " Flat Mo.102; 15t Floor. Vardans Apartmen Lot No. 2 Union Bank of india s il
Representative(s) / Mortgagor(s) to pay the amounts mentioned against their respective names together with interest thereon at Premises Mo, 2211, Alipore Road, Ward No, 74 Plat comprising of A) 19.03.2020 8) Re. 500.00 Lakh
1 [ 1 ' 1 s ' 5 - ' v wi - =
the applicable rates as mentioned in the said notices, within 60 days from the date of of the said Noticels, incidental expenses, P50 - Alipare, Kolkata - 700 027 ;;r di"‘*"ﬁ;;‘;‘}ﬁg:" B) Rs. 20,61,594,637.14 b) Rs. 50.00 Lakh
costs, chargesetctill the date of payment and/ or realisation, 3. Smt Shreya Bansal Blosib it as on 20.02.2020.
Flal Mo 102, 1st Floor, Vandana Apartment REE IR SO TR0 {Plus further interest and c) Rs., 10.00 Lakh
Sr. Name of Borrower(s)/ Outstanding Date of Date of Description of Pramises No.22/1, Alipore Road, Ward No. 74 ,E‘ E; f: i 15431- E_”;,“T';?”?" expenses and gther charges,
No. Legal Heirs/ Dues Demand | Symbolic | Immovable Property / Secured Asset PS5 Aipors, Kolkba = 700027 e ﬂl S : il IO s cnaich et
Legal Representatives Notice | Possession 4. Shri Hrithik Bansal ottt A Nolise e ius ooy of
Flat Mo.102; 1st Floor, Vandana Apartment District - Jalpaiguri SARFAESI ACT)
1. |MRS JYOTISINGH ( IN THE | Rs. 22.28485/-Dues | D4-FEB- | 30-0CT-2026 | RESIDENTIAL FLAT-12A01, FLOOR-13, Premises No. 2211, Alipore Road, Ward No. 74 Siligurl, Pin - 734001 C)22.12.2021
CAPACITY OF BORROWER as on 31-JAN-2026" 2026 TOWER A4, SIGNATURE GLOBAL ; : 3. émlbﬂfz. :;t:';IHNE :EJIZI 027 D) Under Symbolic Possession
MWIFE OF CO-BORROWER! A Sl D AT THE TOR- + Wis. Sampa as Lid, T :
LEGAL HEIR AND ?G?LEﬁlLLi;Léﬂgi AHLMP HS%rEé HG L 344, Metcalle Street, Jain Centre, 7th Floor,  LotNo.3: | Bank of Baroda Uk
REPRESENTATIVE OF o7, v Uk, 5 Kolkata West Bzngal, India, Pin - 700013 Residential Flat comprising | 4y ge 49 2049 a) Rs. 290,00 Lakh
AMD DISTRICT GURGAON, HARYANA af 1400 Sq. FL. along with
MR.ATUL SHARMA SINCE Also at ; B) Rs. 17,60,35,551.78
ND CONSTRUC scooler garage on ground ' b) Rs. 20.00 Lakh
DECEASED & And oth A TION THEREON - : : 30.11,2019 bl
other 20, Coalberth Hoboken Road, Kaolkata - 700038 fioor situated al DDA SF5 BECEA LR L
krnown and unknown Legal pHESEHT.ﬁlND FUTURE {Fius further interest and
Haiite? b 6. M/s. Bhumya Tea Company Pvt. Ltd. Category - 1l expenses and other charges, | R+ =00 Lakh
elr(s), EgE.I A, Meicalfe Strest, Jain Centre, Tih Floar, Flat Mo, 7171 an First Floar, Th m . A rH'I
Representative(s), ; 3 ey Packet Na. 10 & amaount is as per dema
. Folkata Wast Bengal, India, Pin - 700013 et 1) Qs [a ey R ; e
S A § ; MNolice issusd w's 13{2) of
uccessors and Assigns o B . " .
ackisacion- B, Hasidenbal -
: scheme of Vasant Kunj,
DECEASED) Also at D) Under Symbolic Possession
2, |MR RAJRUPA ROY Rs. 18,98,817/-Dues | 04-FEB- | 30-OCT-2026 | RESIDENTIAL FLAT-D-214, 14TH S DU 1o Eoip e g DR - eteghiel Lot No. 4 ; Indian Bank Lot No. 4 :
as on 31-JAN-26 2026 FLOOR, TULSIANI AFFORDABLE el Flok = Hogkst Residential Vacant Land | A) 02.06.2021 2] Rs. 1005.00 Lakh
HOUSING, SITUATED AT THE VILLAGE 1o Mk Msanakootes. Tes Co. EVE:Lid. comprising of B) Rs. 18,66,23,392.70
! 48{1, Sahid Mahal, Bakghoria LP 57/29 69 10 Sa_ Yard siluated at o b} R, 100.50 Lakh
DHUNELA, SECTOR - 35 SOHNA, gk s el as on 01.06.2021 ) Rs. 100.50 La
HARYAMNA AND CONSTRUCTION | : $PIE TURINR [earhal and
Also at Piot 13 Road B-15 expanses and other charges c) Rs. 10.00 Lakh
THEREON PRESENTAND FUTURE Wazirbad i = i ik
20, Coalbarth Hoboken Read, Kotkata - TOO0ES S The amount is a5 par demand
3. |MRS AASHIMA PATHAK AND | Rs.71,03,228 dues as | 20-AUG- | 30-0CT-2026 | FLAT NO. 1002, RAMPRASTHA SKYZ, 8. M/s, Wexford Marketing Pvt. Ltd, Har;?ﬂ:; R P Motica issued wis 13{2) of
MR. MINU GAGAT on 31-JUL-2025 2025 TOWER D, RAMPRASTHA CITY, 15t Floor, Flat No. 102, 221, Alipore Road, ‘i the name of S E T
GIRISHAPAL SECTOR 37D, GURGAON, HARYANA ROHA, Visst Bangal, India-Fin=a00a2t Shreya Bansal ettt
AND CONSTRUCTION THEREON Alsoat D) Under 3ymbolic Possession
PRESENTAND FUTURE. E;TEL ':'E'T'EEE;-EDF'E"P”“ Budge Budge Road, Lot No. 5 : State Bank of India LotNo. 5¢
4. |MR. BASANT JHA Rs.32,12,593 dues as | 04-FEB- | 31-0CT-2026 | FLAT 718/BLOCK-A, FLOOR-7, DDA Residential Vacant Lang | ) 31:07-2020 a} Rs. 1005.00 Lakh
on 31-JAN-2026 | 2026 FLATS MANGLA PURI, PLOT NA 0, comprising of e b} Re. 100.50 Lakh
POCKET SITE NO. IV, SITE NO. IV, 269,10 5. Yerdmiuaton | SR e o g
MANGLA PURI, PALAN, DWARKA WITH "'Fl,.”ff;ﬁhasj Ea;;'f expenses and other chargss, |6} Rs.10.00 Lakh
UNMDIVIDED PROPORETIONATE SHARE i Wazirffad i The amount is as per demand
OF LAND UNDERNEATH Dt~ Gl Haryars, g :g:; AIEEEI'I.JITCL; ;. 132} of
*with further interest as applicable, incidental expenses, costs, charges ete incurred till the date of payment and | or realisation, IHF';; ';15;‘2"223“ . C) 22.12.2021
However, since the Borrower(s) mentioned hereinabove has failed lo repay the amounts due, notice is hereby given to the Hrithik Bansal D} Under Symbolic Possession
Borrower(s) mentioned hereinabove in particular and to the public in general that the Authorised Officer/s of HDFC has taken
Symbolic Possession of Immovable Property / Secured Asset mentioned at serial no. 1 to 4 exercise of powers conferred on TERMS AND CONDITIONS OF E-AUCTION SALE
him/them under Section 13 (4) of the said Act read with Rule 8 of the said Rules on the dates mentioned above, The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and to the following further conditions:
The Borrower{s) mentioned hereinabove in particular and the public in general are hereby cautioned nol lo deal with the aforesaid immovable 1. Theproperties are being sold on “AS ISWHEREIS",“AS IS WHAT 15" and "WHATEVER THERE |5" basis
properties{ secured assets and any dealings withthe said Immaovable Property / Secured Asset will be subject to the morgage of HOFC. 2. The parliculars of Secured Assets specified in the Schedula herein above have been stated o the best of the information of the Authorised Officer. but the
Borrower(s) attention is invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time available to redeem the Authanged Gincer shill not baansweratla for amy enor msstalement or ommEstonin s froclamation
secured asset/s 3. The Sale will be dane by the undersigned through e-aucticn platform provided at the Websile https:libaanknet.com on 15122026 @ 11:00 AM. to
£ : ; ! . - 2.00 P.M.
Copies of the Panchanama drawn and Inventory made are available with the undersigned, and the said Borrower(s) isfare requested to § B alad e e i e e R Rk B S e bl
collect the respective copy from the undersigned on any working day during normal office hours. bt P b P . i T
Place: DELHI NCR For HDFC Bank Eﬁ' STATUTORY SALE NOTICE UNDER RULE &(6) OF THE SARFAESI ACT, 2002
Date : 31-OCT-2026 Authorisad Off A
_ _ _ uthorise Ll Date ; 27.10.2026 Authorized Officer
Regd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400013 Place * Kolkata Punjab National Bank (Secured Creditor
. }
o® @ e® © epaperiinancialeXpress,CoNey, o~ @ New Delhi o® ©
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IN THE COURT OF DR. VIJAY KUMAR DAHIYA, PRINCIPAL DISTRICT & SESSIONS
JUDGE NEW DELHI DISTRICT, PATIALA HOUSE COURTS, NEW DELHI
AND WARDS ACT, 1890 SEEKING PERMISSION TO LEASE THE IMMOVABLE
PROPERTY BELONGING TO A MINOR ALONGWITH

Case GP No.7/2026

MADHAV DHIR, AGED ABOUT 34 YEARS, S/O SH. ALOK DHIR, PERMANENT R/O 10-C, KASTURBA
GANDHIMARG, NEW DELHI-110001

NATURALGUARDIANAND FATHER OF MS.DEIADHIR .. PetitionerNo. 1
SNIGDHA DHIR, AGED ABOUT 33 YEARS, W/O MR. MADHAV DHIR, PERMANENT R/O 10-C,
KASTURBA GANDHI MARG, NEW DELHI-110001
NATURAL GUARDIANAND MOTHER OF MS. DEIADHIR
VERSUS

STATE OF NCT OF DELHI, THROUGH SUB-REGISTRAR-VII (INA). NEW DELHI DISTRICT,
C-BLOCK, VIKAS SADAN, DDABUILDING, INAMARKET, NEW DELHI-110023. ...RespondentNo.1
TITAN COMPANY LIMITED, ACOMPANY INCORPORATED UNDER COMPANIES ACT 1956, HAVING
REGISTERED OFFICEAT 3, SIPCOT INDUSTRIAL COMPLEX, HOSUR-635 126, TAMILNADU
HAVING CORPORATE OFFICE AT'INTEGRITY' 193, VEERASANDRA, ELECTRONICS CITY PO, OFF
HOSUR MAIN ROAD, BANGALORE-560 100, KARNATAKA ...RespondentNo. 2
To

All concerned.

...... PetitionerNo. 2

Publication Order Dated: 23/10/2026

Next Date of Hearing: 20/11/2026

In The Matter Of Notice U/S 8(2)(b) of The Hindu Minority And Guardianship Act, 1956 Read With Section 8
& 29 of the Guardianship And Wards Act, 1890 seeking permission to lease the immovable property
belonging to aminor Ms. Deia Dhir.

Whereas petitioners Mr. Madhav Dhir, S/o Sh. Alok Dhir and Mrs. Snigdha Dhir, W/o Sh. Madhav Dhir,
R/o 10-C, Kasturba Gandhi Marg, New Delhi 110 001, has made a petition to this court U/S 8(2)(b) of The
Hindu Minority And Guardianship Act, 1956 Read With Section 8 & 29 of the Guardianship And Wards Act
1890 for seeking permission to lease the immovable property belonging to a minor Ms. Deia Dhir, and
grant permission to and authorise the Petitioner No. 2 Mrs. Snigdha Dhir, being the mother and guardian of
the Minor, to act on behalf of the Minor, in relation to and for the purpose of managing, dealing with and
leasing out, for the benefit and welfare of the minor, the immovable property belonging to the Minor as per
the petition in the largerinterest of justice and equity.

And whereas the aforesaid case is fixed for hearing before this court on 20th day of November, 2026 at
10:00 A.M. This citation is issued to all persons claiming to have any objection for permitting Petitioner No.
2 Mrs. Snigdha Dhir, being the mother and guardian of the Minor, to act on behalf of the Minor, in relation to
and for the purpose of managing, dealing with and leasing out, for the benefit and welfare of the minor, the
immovable property belonging to the Minor as per the petition, can come to this court for filling objections,
ifany and take partin the proceeding in the date specified.

Givenunder my hand and Seal of the court today that is 29th October, 2026.

Principal District & Sessions Judge, NDD/PHC., New Delhi

o o) OFFIGE OF THE RECOVERY OFFICER - 1/11, DEBTS
RECOVERY TRIBUNAL CHANDIGARH (DRT 2

1at Floor SCO 33-34-35 Sector-17T A,
Chandigarh {Additional space allotted on 3rd & 4th Floor also)

DEMAND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BAMKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE
INCOME TAX ACT, 1961,

RCI245/2023 07-09-2026
PUNJAB AND SIND BANK
VERSUS
SHIVAM FASHION AND ORS
Ta
(CD1) Shivam Fashion And Ors Through lis Proprietor Having

its Office At S5227/29, Gali No.11,
Gurgaon, Haryana-121005

Eh Balbir Yadav S/o Sh Ram Prakash Yadav Proprietor
Of Mis Shivam Fashion Having Itz Office At 5227/29, Gall
Mo 11, Surat Nagar, Phase |, Gurgaon, Haryana -

amt Dropati Yadav Wie 5h Balbir Yadav Rio 5227/29, Gali
Mo 11, Surat Nagar, Phase |, Gurgaon, Haryama -

Sh Mahender Singh S/o Sh Kunwar Pal Singh Rle House
Mo 123 A, Palam Vihar, Gurgaon, Haryana

Sh Kunwar Pal Singh Rlo House Mo 123 A, Palam Vihar, Gurgaon,
Haryana

This is to notify thatl as per the Recovery Cerlificate issued.in pursuance of crders
passed by the Prasiding Officer, DEBTS RECOVERY TRIBUMAL CHAMNDIGARH
(DORT 2) in QOASSEB/201T an amount of Bs BT34800.28 (Rupees Eighty Seven
Lakhs Thirty Four Thousands Eight Hundred And Paise Twenty Eight Only)
along with pendenteliite and future Interest @9% Simple Interest Yearly w.ef
13!1&20'13 tll realization and costs of Rs 90005 (Rupees Minety Thousands
Five Cnly) has becomaand against youl Jointly and severaliy” Fully/Lmmidlsd .

2. Your gre hereby directed to pay the above sum within 15 days of the recaipis of
the notice, failing which the recovery shall be made in accordance: with the
Recovery of Debts Due 1o Banks and Firancial Institubions Act, 1293 and Rules
thara dndar.

4. %ou are hereby ordered fo declare on an afidavit the pariculars of yours assets
on or before the next date of heanng

4. You ane hereby ordered 1o appear bafore the undersigned on 1312026 at
1030 a.m. for furdhar proceedings.

Surat Magar, Phasa-i,

icD2)

(cDa)
(CD4)
(CD 5)

epaper.jansatta.com
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